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12.44 hrs.

MERCHANT SHIPPING (AMEND-

MENT) BILL

THE MINISTER OF STATE IN TNE
MINISTRY OF SHIPPING AND TRANS
PORT (SHRI H.M. TRIVEDI) : I begto
move :

“That the Bill further to amend the
Merchant Shipping Act, 1058, ss
passed by Rajya Szbha, be taken into
congideration.” ' '

Sir, the present Bill is interded to give
legislative effect to the provisicrs of two ir-
ternational instru ments, nemely (1) Srecizl
Trade Passenger Ships Agreement, 1971
and (2) and the protocol on space re quire-
ments for Special Trade Pesserger Ships,
1973.

Ships”® which were pre vicusly celled tr-
berthed passenger ships” hzve ncw bren re-
named as Special Trade Passenger Ships.

International Conventions for the Safety
of Life at Sea lay down certain-standards
of construction of ships in international
trades and provision of life saving appliances
and other navigational aids.

The first international Convention for
Safety of Life at Sea was evolved in 1920.
The International Conference -of 1929
appreciated the fact that the seas adjoining
India, Red Sea, Malacca Straits, Hongkeng,
and Dutch East Indies were comparatively
smooth for the major part of the year and that
the atmosphere of the tropical regions pro-
videad better visibility. In view of these consi
derations, the 1929 Conference sgreed that
lower standards of safety precautions could
be accepted for unberthed ships playing
in these regions. The 1929 convention,
therefore, permitted each zdministrationto
exempt its unberthed passenger ships, em-
ployed in carrying large number of passen-
gers in special trades from the requirements
of the convention, subject to the ¢ ondi=
tions~— '

(a)that the fullest provisions which the
circumstances ofthe trede permit skall be
made in the matter of construction and
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(b) steps shall be taken to formulate gene-
ral rules in this respect with such other con-
tracting States as may be directly interested
in the carriage of such passengers. In the
absence of any In‘ernational organisation
like the IMCO at that time and in pursuance
of condition (b), a Conference of interested
Governments was held at Simlain 1931 whick.
adopted what are known as the Simla Rules,
1931.

12.46 hrs,
[SHRT P. PARTHASARATHY in  the’
Chair]

The standards of safety stipulated, by
the Safety of Life at Sea Convention, 1929,
were improved by another Convention adop-
ted in 1948. In the matter of passenger
ships engaged in carrying large number of
“unberthed passengers in special trades, the
Convention also permitted admiristrations
to grant exemption in the same conditions-
asin 1929. The 1948 Convention provided
for the continuance of Simla Rules, 1931,
until such time as general rules were formu-
lated as recomm-nded in the Convention.
However, no successful international effort
was made to formulate general
replace the Simla Rules, 1931.

rules to

In 1960, another International Confe-
rence was convened fo improve upon safety
standards for ships in international trades.
This Convention came into force on 26th
May, 1965. However, again in relation to
ships engaged in carryirg a large number
of unberthed passengers in specialtrades,
this Convention also permitted administrz-
tions to exempt their ships from its require-
ments on the same conditions as laid down
in the 1948 Convention. It also permitted
continued application of Simla Rules, 1931,
until general rules were formulated in
consultation with other
interested in the trade.

Governments

Thus, though safety standards provided
forin the Safety of Life at Sea Convention,
1929, have been successively improved by

the 1948 1960 Conventions in inter-
national trades, the exemptions granted ¢
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unberthed pwscngers ships in  special
trades continued in accordance with Simla
Rules, 1931.

The disparity in safety sterderds sppli-
cible to unbsrthed passenger ships was a
cause of concern for Indiasince we have g
greater stake in this traffic, both on the basis
of tonnage employed and the number of
Indian citiz-ns travelling by unberthed pas-
senger ships. We, therefore, raise the ques-
tion of revision of Simla Rules in the
Inter-Governmental  Maritime  Consul-
tative Organisation in 1963 and persisted in
our efforts which finally culminated in the
emergence of (1) Special Trade Passenger
“Ships Agreement, 1971, which mainly upda-
ted the safety standards and observance of
international health regulations; and (2) the
Protocol on Space requiremsnts for Spe-
<ial Trade Passenger Ships, 1973, which
mainly laid down space requirements.

The Agreement of 1971 entered into
* fotce on the and January 1974 snd the Pro-
tocol has y:t to enter into force. The rati-
fication of the Agreement of 1971, which
has already entered into force, would
require the contracting party to give
effect to its provisions within three
months of the date of ratification.
We, therefore, decided to defer
ratification until legislative measures re-
- guired for imolementing the provisions of
the agreement were completed. The pre-
sent Bill when enacted will enable us to
implement the provisions of both the Agree-
m nt of 1971 and the Protocol of 1973. It
is proposed to ratify these instruments as
s00n as the Billis passed by Parliament.

The existing Indian ships cngaged in
overseis special trade passenger services,
‘by and large, comply with the requirements
of the agreement and the protocol, except
for minor addition to safety equipment.
The Agreemsnt and the Protocol does not
apply to special trade passenger vetss,
engaged in voyages of less than 72 hours
duration. The full provisions of the Agree-
-ment and the Protocol will apply to new

ships constructed for sp:cial piniag
trades.

Sir, I beg to move.

MR.CHAIRMAN : Motion moved ¢

“Tha tthe Bill further to amend the
Merchant Shipping Act, 1958, as
passed by Rajya Sabha, be taken into
consideration.”
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MR CHAIRMAN : Mr Ismiil, you
«can continue your speech at 2 p.m. The
House 20w stands aljournei to mzat again
-at 2 pm. Me. Ismiil will condnue his
:speech.
<13 hrs.

The Lok Sabka adjourned for Lench till
" Fonrteen of the Glock .
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The Lok Sabha reassembled after lunch
at four minutes past Fourtesn of the Clock

(MR. DEPUTY-SPEAKER i ths Chair)

SHIPPING (AMEND-
MENT) BILL—contd.
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TR AT §1 96 & | OF gATT WIRHY
Fx 7§ g0 1 3z ox fafren qarfy-
FTL @ AT O 19T a1 43 fpax
ST ®Y Q- T FTAKAT 7 AT IATHT
WIE RSl W R TR Tave AT
o | wfas war § 1 @ o wg
TFeqT 9 AT wIfgT 1 "R oF
gar< Afadi o OF WX OF gA< 3

wfas arfadi & fog ) wreedi &Y
sraeqy w7 &, XU fAded § ey agvar
AT XYY | Ag STAEAT AFT FA G |

wTe wfigs ST F) sTAear w3 qfF
qIHTT 98 AT qrfagi ®y 3F T

} [T a1 W o W WK oF I
Pafirear Saaew FTk o1 &% | Fw A

TATITE FT TR 1A WY ST Frar wrigg |

W g% ot g Am R gy A

Tzt WX werare § Afew agt o9
g o § oY sy oy war Y faaer
1 wa f oft, vl g 3@ Qw
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7 8 T qrar wei frrwdy, ¥fiewr sy
sqaeqr v Tl ¥, TweT Ay § wfe
zar 7t &, zav }, ¥few ofcares ar
afenferr =ff 3—xx anma wrat N
o fedy © & sar 3|7 v | Ty
<% foer @ e & 7 wral A w2 f A
= AP A e e AR T
T g orfe & spaeand % @ )

wr A faa R 48 w2 AT 72
v ®Y Tt Ay &, Afww fog o sz
& wifes sarar §ar wwty & fod oo
T T 7K o Fad) $3fEr 3, forry
AN X AT qFY §, IN A ST WA |
far @ T @ farm #1 sfeT sTaear
7 FY a%, 7 3y A form 7 7T AR,
9 ATF AT FT 70T AT q0fgT

T | ATH Ar W Fy faoy
ST AT N7 | A AT TG JTAT A
TIa T §, Afew fomar sore oo 4
ATH T =1fEq, Iaar wdi omar
o1 ¥ 37 # 37 w=9 waww wy & fi
W HYE IQIA MHTE T AT AT AR
FASTO o7 Arwa B} 3w saA A 4,
Y€ o ¥1A 7, fow @ anfagi w1
FFATT g, AV 99 ¥ Fak w9 7 AT
74 Aar w1 qrarT fear g e 3 o
Fatar fear s oawar &1 T3 AW
F! /AT TIA A g AAT ®% AL} XA,
@ ¥ fa¥ sarar @sfr FEAr Tf,
ot 3 arfadi & why werqqfe fema
%% 1 79 fAd g7 } g8 AT AN
reqT & I AUiEd, AT F &
¥ BAT qafer T Y )

¥ wraetdt & s Awwer fafer
¥ ¥ g fawiion #Y of fs ogroreriy
T geree ¥ §Y SITTH FYA A 00X
gy, forr @ gy amex gieE Wy
¥ wrfirer fiat orrr arar o et TRy
' miter et org oA ¥ R
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FTA TG gAY §, 9 7 afexdw
*Y age Tarew ¥ 1 wg S g we
e i A erpr T R E A
SY wre 71 ST §, wra 3R grfiver @Y
w2 FET | A0 v § s A
fafer A & 1§ o o amRd
AT & & 7 a1 @ g v awre
a7 fawifoat wf gfee @ =¥ gg ®rd
Tes w11 w4t A A o § oW
AT AT IR #) Igeaile v A
Tga wrawraar § | srarsr oft srrd
ot @ & i o wY e w7 AT wrfed
wife w@ } arer T §, gw I AT
TR g faeew @ wwiie T A<
1 @ &, SaTeT Hrer gy @ a7 §, A
Y T WY agh aedt ¥ Afew & Qe
et g fe wd a3 A 7w fasfr
vz o At g R wTvarf famr Tt
g, T ¥ T AT A Twaw 7 S
"I TALFTL HY qrATAY a3, T 5T
warar WY ol g adm @ R
¥ wre § wdw frar § fr so a8
sy faq ATgy anfe 9= # oE
AT ZieNE, 3T ¥ wHafEr
wREgrd, Frer wErEt ®y wwenrd
aqr 37 ¥ st N aawnd g
g % | T7 w7 7T =479 gfeewior A
foram= ¢ & =y1as foar wmaT =0l d

57wl & wrq & waear § v ag
faer ford vy g7 a7 &, Srv & Afew
form wfaat &t T gw st § gorw
feqr 8, I7 ®T ATH TR T oA
sraT wrfey arfie grely FgrT ¥ T
qrar & fadr sarxr @ waTer wrsfeR
g1 oY 77 A TTETT FY Wy WY 73

SHRI B, V. NAIKR (Kamara) : I
welcome this non-controversial Bill,

Thercis a provisionin clause(3) that
‘pilgrimage’ means ‘pilgrimage to any holy
place in the Hedjaz orto any other place
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declared by the Central Government to be
& place of pilgrimage by notification in the
Official Gazetre,” Will the hon Mirister
kindly enlighten uswhat other places are
indicated because by traditions and jus-
tifiable compulsions of religion our Mus-
lim bretrhen in this country warntto find
fulfilment by going on Haj ?

Tnere is a very large proportion of
Catholics jn our country. Ithink to cater
their needs i8 within the capacity of the
Indian Merchant Shipping and the flee ¢
including the Mughul Lines—a prircipal
line concerned doingat present this pil-
grimage oceanic huj. I am not very sure
about the statistics, but the Christian popu-
lation will bein millions. The proportion
will be 1/sth or 1/zoth and the number
will bein the neighbourhood of 1 crore.
A sizeable number of people would like to
visit Vatican when there is Pope’s qudience
or are other religious furctions. That
aspect may please be looked into. At
presentthe  Chpstian  Catholie friends in
particular have been denied thar facility.
T hopethe Government issues a notifica-
tion to take care ofthe justifiable aspirations
of our Christian friends.

T ere is a provision regarding the space.
Of course. I havengive an amendment.
The space provided foreach passenger is
©0+37 5q. metres. We did not have a good
opportunity to travel on these passenger
ships. The space Seems to me to be
woefully lacking. I lo not klow wiether
itis duc to costor some other expenses.
‘This is not being handled by the Shipping
Corporation of India but by its subsidiary.
Is it not possible to increase this space ?
It maynot be possible to just double it,
but the space of 0°37 5q. metres per
passenger, which is hardly 3'x6’, may
please be increased, Isit not possible to do
30 ? 'This mny pleasc be aone by making
certain changes in the fares.

Oacof the major problems, tiough I
g not kiow whether it falls into the cate~
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gary of Special passenger ships, isthaton
the West Coast tra'itionally a highly
populated ares, from Cochin to Bombay—
transactions were being made with the help
of ships. Now because of thelocal col-
ditions gnd more particularly duc to the
local pressures the Shippirg Ministry has
conceled to the passerger ships on the
West Coast to ply from -Bombay upto
Goa. That takes carcof hardly half the
passengers. Bombayto Goa is well taken
care of by rail and roal transport facilities.
The worst effected arcas are in the Indian
Peninsula, south of Goa, where there is no
direct rail connection and it takes the
longest time from Dethi to Mangalore,
virtually about 84 hours for reachirg the
‘destination. I thirk without looking into
the cost, the whole of the west coast may
be serviced for a longer duration. In the
summer Scasont, peopleinvariably go back
to their respecive homes. Though it
isnota pilgrimage, itis rot motivatel by
any relgior, butthey goback to their
villages with a spiritof natjonalintegration,
with a feeling of give and take. [ Ssuggest
that efforts in thisregar! may be made by
the hon, Minister.

Tharks to the efforts maie by some dis-
tirguishe ! Members from the oppositien.
It has beet ¢ nceleinow from Bombay
to Goa only.

At leastrow Wwilen we are in a position
to raise our voice for the hearing of the
Minister, I do hope that this will be extended
by a few hundrci miles dowa south and
that the dire nccessities of the travelling
public of that area will be lookel ginto
I support the Bill.

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI) :
Sir,  am tharkful to the hon Members
who have participated in the Debate.
I will just touch upon the few points whick
have been raised,

Mr. Mohd Ismail referred o and
I think Mr. Ramavatar Shastri also re-
ferred to the overall amendment of the
Merchant Shipping Act.
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As I explaintein my prehminary state-
mment, this Bl 13 munly confired to amend-
ments which became necessary to the Mer-
chant Shippirg Act in orler that we may
‘be able to implem-=nt the twy nterational
eonventions whach hgve cym* i"to being
At OUr OWn nstarce

Therefore, any overall amsncdment of the
Merchart Shipping Act 1s not being attem-
pted In fact, 1t 1S a Separate subject al-
together

There was a point male that owners
wll be 1“chirel to carry more passengers
than arein fact certifiel I woul? hike to
say that this Bill ieself provides that the
shipow~er will have to carry a certificate
showing the total number of passengers
which the shipis entitle? to carry

Secondly, theres also an independent
agency of Government, ramely, the Pring-
pal Officer Merchanule Manne Depart-
ment, who 1Srot connecte! with the owners,
who i fact hasgot the authortv to check
the number of passengers on board the
slip If there 1s any violgnion or if the
number of passergers on board the ship 1s
1n fact larger than what the ship 1s certified
10 carry there 15 penalty providect for that
I don’t thirk that except 1n rare cases where
you have two ways—in air travel~you have
this sometimes,—there 15 any danger of a
larger rumber of passengers beirg carried
thar what the ship 15 ertitle? to carry

Then references  were made about
<muggl-rs travellng as passengers on Ha)
If asmuggler chooses totravelaga pilgnm
I do not thur k 1t 18 necessary o discontinue
the passenger scrvice But I may assure
the hon Member that there:s checlong at
both ends, by customs and other authonhes,
when he gets into the ship and when he
lands, etc Therefore, such a thmgisnot
likely to arise

References were made to Medical Officer
This Bill has prowded for ome Medical
Officer for every thousand passengers snd
two 1f this number exveeds one thousand
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These are short sca voysges, not very long
distance voyages. In other words, the
kind of ailment one comes across on shore
may also be the kind of ailment he may
come across in the ship also ‘These are
relatively  short sea voyages and therefore
1t 13 not necessary to keep a large number
of doctors.

References were made to inland services.
For inland services we have a totally se-
parate statute, the Inland Steam Vessels
Act This provides for certificates from
ship owners about the number of passengers
carnied

I would like to inform Mr Shastn that

implem=ntation of these international con-
venrions would 1n fact mean that the fa-
ahties whuch ought to be made avalable
to pilgnms are m fact made available m a
regular manner 1 would hike to stress
this fact It 1s at our instance that we
were able to move the international orga-
nisation to adopt an agreement which up-
dated safety standards We also insisted
upon separate protocol defiming the kind of
space which will be regarded as passenger
spaces whuch will be described n the
protocol

Therefore, in fact, the implementation
of thus wll regulsrise the Jkuna of spaces
w uch should be made available to paseen-
B.T8

Shn Nuk referred to clause (3)—what
are the other places of plgnmege which
are being talked of 7 At prescnt, none
But, I would hke to explain to Mr Nuk
that the defimtion of pilgnmage in ths
clause 1z intended to be widened only
with thuig purpose that if any sea-bomne
traffic to any other destination does develop,
then subsequently, 1t would not be nece-
ssary to amend this Act in order that tne
provisions of this Act would also apply
to a ship carrying passengers m any such
pilgnm traffic This 1s the purpose In
fact, we are widening it with the very idea
of mamtanmg the secular concept so that
it does apply to all thereby avolding ne-
cesmity to amend the Act Presently we
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have not got any pilgrimage traffic in
view which will nccessarily come under
the purview of the Agt,

You referred to the possibitity of Chtis-
tians travelling to Rome. ‘There, 1 would
like to explain that, a8 a matter of fact,
these amendments relate omly to ships
aarmrying berth passcngers in ships which
were previously called unberth, passenger
ships. They are now called the special trade
passenger  ships. In other words, the
type of vesscls which will be needed for
carryimg passcngers to Rome orJrathcs
Italy is a totally different type of vessel
to which these provisions cannot obviously
apply.

Mr. Naik has also an amendment. I
may, with your permussion, roply to that
ameéndment. I would like to explain to
Shri Naik that gection 263 of the Existing
Act deals with bunks to be provided for
pilgrims in a wvery brief msnowr. It
docs not prescribe airing space to be pro-
vided for passcngers. Scction 263 of the
existing Act is propostd to be cmitted.
gections 261(a) and 261(b) and (c) which
are now being insertcd in accordence with
the provisions of the agrecmunt wnd the
Protocol are to take care of the provisions
of the Protocol itsclf.

Now, rule 13 of the Rules which are
anncxed to the Intermationsl Piotocol
prescribe in detail the space fitted with
berth. Clause 4 of this Rule is reguiding
the airing space of not lcss than 0-37 sq.
meters for cach passcoger on the upper
and lowcr and in between these decks
which shall be provided on the weather
days.

In other words, it will be obvious that
the proviso to Sec. 261(c) to which you
have proposed an amendment is based on
the provisions of the 1973 Protocol which
we are in fact intending to implemcnt after
this Bill becomes an Act.

Therefore, it is an International Protocol
which has been agreed to and for us,
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it would be impossible to effect & unilatera
amendment to an Internatiopsl Protoco
because there would be other countries
also complying with it, Therefore, I
would request the hon. Member to with-
draw the smendment,

MR. DEPUTY-SPEAKER : The ques-
tion of withdrawal docs not arise.

SHRI B.V. NAIK :Does this o0'37
sq.meter, from the common man, layman’s
point of view, not seem to be prima facie
mootly inadquate? Or is it, in the view
ofthe hon. Minister, considered ade-
quate? Is it]international in character
and so is it good"? And is it acequate?

SHRI H.M. TRIVEDI : Whetter itis
adequate or not iS a matter of opinion,

MR, DEPUTY-SPEAKER : The ques-
tion is 3

“That the Bill further to amend the

Merchant  Shipping  Act, 1958,
a5 passed by Rajya Sabha, be taken
into consideration.”.

The motion was adopted,

MR. DEPUTY-SPEAKER : Now we
take up clause by clause consideration.
Clauses 2 to 13.

The question is :

“That Clauses2 to 13 stand part of the
Bill"".

The motion was adopred.
Clauses 2 to 13 were added to the Bill.

MR. DEPUTY-SPEAKER : Now
Clause 14. Mr. Naik, do you want to move
your amendment ?

SHRI B.V. NAIK : I am not moving
my amendment,

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That Clauses 14 t0 26, Clause I, the
Enacting Formula ana the Title stand
part of the Bill".

The motion was adopted.

14 0 36, Clase (1),
Formula and the Ticle were
to the B

10



Pharmacy
SHI}I H.M. TRIVEDI : Sir, I beg to

“That the Bill be passed”.
~ MR.DEPUTY-SPEAKER : The ques-
‘tion is :
“That the Bill be passed”.
The motion was adopted.

 14.45 hrs.
. PHARMACY (AMFNDMENT BILL)

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (CHOWDHURY
RAM SEWAK): Mr. Deputy-Speaker.
Sir, I beg to move* :

“That the Bill further to amend the
Pharmacy Act, 1948, - as passed by
Rajya Sabha. be taken into consi-
deration.”

Before the hon’ble Members participate
in the discussion and put up their sugges-
tions, I would like to say a few words.

The Pharmacy Act which regulates the
profession anc practice of pharmacy was
engcted in 1948 and has been amended
only once in 1959. The object of this Act
is to regulate the professicn of pharmacy
and the Act provides for constitution of
Central and State Pharmacy Councils for
this purpose.  Since the Act was last

have taken place necessitating changes
i in the Act. The Government have.
| therefore, come forward with the Pharmacy
| Amendment Bill which is now before the
| House, after having been passed by the
Rajya Sabha on 12th May, 1976.

The reasons for a coming forward with
this Bill have been outlined in the State-
ment of Object and Reasons which are
appended to this Bill. However, I would
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amended in 1959 Several developments -

(Amndt.) Bill 74

briefly spell out some ofthe importan
changes proposea in the Bill.

One important provision made in this
Bill relates to the facility being provided
for persons who have migrated from
Bangla Desh and repatriates from Burma,
Ceylon and Uganda who were engaged
in the profession of pharmacy in those
countries, to be registerel as pharmacists
in this country. This provisions would
enable such persons to earn their liveli-
hood in India and thereby remove a genuine
hardship faced by them at present.

Under the Drugs and Cosmetics Ruls
alargenumber of persons have been
approved as “qualified persons” for the
purposes of lisp21sing and compounding
of medicines. This system of granting
approval has been discontinued = since
December, 1969. It is. however, necessary
that such persons who are already employed
in chemists’ shops should be registered
under the Pharmacy Act and the Pharmacy
Amsndmant Bill contains a provision for
registering such persons.

Section 42 of the Pharmacy Act em-
powers the State Government to
appoint a date from which un-registered
persons shall be prohibited from dispensing
medicines in those States, Although
this Act has been in force for27 years,
only 3 States and the TUnjon Terri-
tory of Delhi have taken action in
this regard. A provision has, therefore,
been made in the Bill that Section 42 shall
automatically come into force in a State
on the expiry of §-years from the commence-
ment of the Pharmacy (Amendment)
Act, 1976 if the Government of the con-
cerned States fail to exercise the powers
conferred on them by Section 42. This
provision would go allong way in ensuring
that the dispensing and compounding of
drugs is doneonly by registered phar-
macists.

*Moved with the recommendation of the President.




